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12'05 hrs. 

ESTIMATES COMMITTEE 

SIXTY-FIFTH REPORT 

Shrl A. C. Guba (Barasat): I beg 
to present 'the Sixty-fifth Report at 
the Estimates Committee on the Minis-
try of Railways-North Eastern Rail-
way. 

L'USl hrs. 

ELECTION TO COMMITTEE 

INDIAN SUGARCANE COMMITTEE 

The Deputy Minister in the Ministry 
or Food and Agriculture (Shri D. R. 
~havan): I beg to move: 

·'That in pursuance of Rule I of 
the Rules and Regulations of the 
Indian Central Sugarcane Com-
mittee, the members Of Lok Sabha 
.do proceed to elect, in such man-
ner as the Speaker may direct 
two memlbers from amongst them-
selves to serve as members of the 
Indian Central Sugarcane Com-
mittee for the next 'term com-
mencing from the 1st April 1965". 

Mr. Speaker: The qutstion is: 

"That in pursuance of RUle I of 
the Rules and Regulations at the 
Indian Central Sugarcane Com-
mittee, the members of Lok Sabha 
do proceed to elect, in such man-
ner as the Speaker may direct, 
two members from amongst them-
selves to serve as members 
of the Indian Central Sugarcane 
Committee for the next term com-
mencing from the 1st April 1965". 

The motion WCJ.S adopted. 

12." 1m. 

DEMANDS FOR SUPPLEMENTARY 
GRANTS (GENERAL). 1964-65 

'1 he Min,lster 01 FlRance (Bbri 
T. T. Krisbnamachari>: I beg to pre. 
sent Q Statement showing Supplemen-
tary Demands for Grants in respect 
of Budfiet (General) for 1964-65. 

12:06~ hrs. 

RE:RULING ON POINT OF ORDER 
RAISED ON 22-2-1965 

Mr. Speaker: We will take up fur-
ther consideration. , .... 

Shrt Daji (Indore): Before that, I 
have one submission to make. You 
were good enou'gh to say yesterday 
that the HO'rne Minister would ad-
dress us this morning in connectic:m 
with the point raised yesterday re-
goarding some documents. Do we take 
it that he does not wish to address 
us? 

Mr. Speaker; First I will also take 
some time to study the question. Then 
I will call UPOn some representatIves 
of Government, whoever he might bl\ 
to address the House. After that, I 
will give my ruling. 

Shrl Dajl: May I request that we 
may be informed beforehand so that 
We may also be prepared'? 

Mr. Speaker: Yes. It would not 
ibe possioble for me to give my decision 
by tomorrow even. I will require a 
little more time. 

Shrl A. P . .JaiD (Tumkur): Have 
your time, Sir. 

Mr. Speaker: I will take s~me 
time. I will inform the House before-
hand. 

Shri P. K. Deo (Kalahandi),: 'I'il1 
then nobody will be permited to quote 
from the report? 

Mr. Speaker: Hon. Member would 
realise that I cannot allow this to be 
quoted now pendlnc a decision. 
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Shl'i ShInkre (Marmaglo): In that 
case, the Deputy-Speaker's ruling 
would stand. How can the Chair 
prevent any reference being made? 

Mr. Speaker: Whatever h'as come 
on the record remains there. 

Shri Bart Vlshnu Kamatb (Hoshan-
gabad): My hon. colleague will be 
permitted to refer t~ the matter that 
I have already quoted, which has 
gone on record. 

Mr. Speaker: Wlmtever is on re-
cord can al ways be referred to. 

"""'!~ (~) :~~, 
~ Oifi mIf ~ ~ Of~. ~ 
it; llm ~ ~ ~ q-{ ~ ~ ~, 
~~~~maiU~~ I ~Oifi 
~ ~ Cfi't •• 

Pf~ ~m : ~ ~ ~if<f1?: 
~ 'f'iT ~. f;;rij' 'liT ~ ~ ~ =,'liT 
t. CIl ftq;rt q-{ ~ I ~ lfllf ~ 
~ ~ ~ m Ifi'Vrr ~ ~, ~) 
iIi1:if I ~~Oifi~ Of~~, 
~~~~~~~fi'm 
tl 

12'08 hrS. 

MOTION ON PRESIDENT'S AD-
DRESS-Contd. 

Mr. Speaker: Further consideration 
of the following motion moved by 
Shri Harish Chandra Heda and se-
conded by Lt. Col. Maharajkumar 
Dr. Vijaya Ananda of Vizianagram on 
the 19th February, 1965, namely:-

"That an Address be presented 
to the President in the foUlowing 
terms:-

"'Ihat the Members of Lok 
Sabha assembled in this Session 
are deeply grateful to the Presi-
dent for Addresa which he has 
been plased to deliver to both 

Houses of Parliament assembled 
together on the 17th February, 
1965." 

Shri Bakar Ali Mirza may continue 
his speech. 

8hrl Dakar Ali Mirza (Warran-
gal): Yesterday I was pleading for 
the creation of an additional special 
fund for deve Jpment of backward 
regions like 'l'elengana, Rayalseema. 
Vidarbha and so on, and also stress-
ing the need for land reforms, especi-
ally to convert uneconomic holdings 
into economic ones, either by conso-
lidation or by addition Of land from 
surpluses created from the bigger 
holdings. I stress on land reforms be-
cause I think it is necessary not only 
in the interests of higher food produc_ 
tion, but also for politica1 stability 
and the security of 'the country. I 
see that the land reforms in so many 
States had not been very seriously 
framed so far, nOr properly imple-
mented. I do not think this position 
is justifiable. 

I will now come to Shri Ranga and 
Shri Trivedi who wanted to remind 
us of OUr pledge to drive the Chinese 
from our territory. At the same time, 
both of them have said that we are 
militarily weak. Shri Trivedi went 
so far as to ridicule the whole of our 
defence plan. Yet, Shylock-like 
they were insistent on the terms or. 
the bond. Further, Shri Ranga wants 
us even to send forces to Malaysia. 
Let us make this abundantly clear, 
that we are true to our pledges, that 
we intend to remain so, that we have 
not accepted the occupation of our 
territory either by Pakistan or by 
China, nor have we recognised their 
claims to our territory. 

Having said that, I ask my hon. 
,friends: when China with her 50 mil-
lion under arms and her atomic bomb 
and her claims to tree colonies here 
and neocolonies there, can choose her 
own time to free her own land from 
colonial occupation, why should we 
be ashamed if we chOOSe our own tfme 


